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ABOUT CNLU

ABOUT CARCIL

Chanakya National Law University (CNLU) was established in the year 2006 with
an altruistic aspiration of serving society by disseminating high-quality legal
education and legal awareness. CNLU has garnered a pan-India reputation as a
stellar institution for legal research and education. CNLU strives to provide
opportunities for students and research scholars to enhance their knowledge,
practical nuances and research skills through conferences, capacity building
series, guest lectures on contemporary issues revolving in collaboration with
Central & State Statutory Bodies, Think Tanks and Research Centres, other
National and State Educational Institutions, Law Firms, Trade Association, among
others. These academic and legal discourse on contemporary, relevant topics is
one of the essential aspects of learning to attain proficiency in the legal field.

The Centre for Advanced Research
on Corporate and Insolvency Laws
(CARCIL) is a Centre of Excellence to
facilitate the highest standards of
research in Corporate Law,
Governance, Insolvency, and Allied
Laws in India. The Centre aims to
provide a platform to carry out
research projects, organise academic
workshops, lectures, and
conferences, conduct faculty
development programs etc., and
work towards the advancement of
Corporate and Insolvency Laws in
India. CARCIL is committed to
fostering an environment that
encourages intellectual curiosity,
critical thinking, and innovative ideas



ABOUT THE
CONFERENCE
The 2nd CARCIL-CNLU National Conference
on Corporate & Insolvency Laws seeks to
provide multi-disciplinary platform for
researchers, practitioners and educators to
discuss about corporate and insolvency laws
and delve into practical challenges
encountered and solutions adopted in the
different cases. The conference shall be
conducted in physical format on 21st
September, 2024. 

STRUCTURE OF 
THE EVENT
A)  PAPER PRESENTATION
The inaugural session of the conference will   
include a segment dedicated to paper
presentations, providing a platform for law
students and invited authors, including
academicians, practicing lawyers, and
subject matter experts. Submissions of
research papers under the proposed theme
are invited to enrich the discourse
surrounding practical issues on different
aspects of corporate and insolvency law.

B) Panel Discussion
The second half of the conference will
feature an Expert Panel Discussion on the
“Evolution of Insolvency Laws with a Focus
on MSMEs”. Esteemed professionals from
leading law firms, distinguished in-house
counsels, and experts in these areas of law
will convene to delve into contemporary
challenges and developments. 
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ESTIMATED
TIMELINE 

Release of Brochure &
Commencement of

Registration 

Last Date of Registration &
Payment of Registration Fee

Intimation of Selected
Papers for Paper

Presentation 

Last Date for the
Submission of Full Paper 

2nd CARCIL-CNLU National
Conference on Corporate

& Insolvency Laws

PARTICIPANTS

10   SEPTEMBER,
2024

 25   AUGUST,
2024

15   AUGUST,
2024

 21  SEPTEMBER,
2024

STTHTH

UG/PG 
STUDENTS

RESEARCH
SCHOLARS

ACADEMICIANS PROFESSIONALS
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THEME: INSOLVENCY IN TRANSITION - EMERGING TRENDS AND 
BEST PRACTICES...

SUGGESTIVE SUB - THEMES

Law and Finance 
Law and Economics 
Agriculture and IBC 
Liquidation Bankruptcy
Cross Border Insolvency 
Balancing RERA and IBC
Law, Real Estate and IBC
Pre-packaged Insolvency 
IBC and Employment Law
Reorganisation Bankruptcy
Debt Restructuring & Taxation
Judicial Activism & NCLAT/NCLT
Asset Light Business & Insolvency 
Project-wise Resolution Under IBC
Constitutional Challenges before IBC
Commercial Contracts and Insolvency 
Commercial Dispute Resolution & ADR 
Interaction between IBC and GST Laws 
Consumer Rights & Corporate Insolvency 
Economic Analysis of Law and Governance 
Financial Distress, Insolvency and Public Policy
MSME and Insolvency: Growth and Sustainability 
Role of Insolvency Practitioners in Economic Stability 
Place of Asset Reconstruction Companies in Insolvency 
Effectiveness of IBC’s Institutional Structures- IBBI, IPs, AA and IUs
Impact of Insolvency and Bankruptcy Code (IBC) on Foreign Direct Investment
(FDI)
Comparative Analysis of the Global Insolvency Framework and their Economic
Outcome 
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REGISTRATION DETAILS

ELIGIBILITY
We invite students from recognized law and management universities, academicians,
practicing lawyers, and subject matter experts with a keen interest in the dynamics of
corporate & insolvency laws and related themes.

Payment of the Registration fees shall be done to the following bank account: 
· Name as in Bank Account: CHANAKYA NATIONAL LAW UNIVERSITY 
· Bank Name: STATE BANK OF INDIA 
· Bank Account Number: 40831092400 
· Branch name: MITHAPUR, PATNA 
· IFSC Code: SBIN0015996

The registration fees is Rs 1500 per individual, which includes lunch, a conference kit, and high tea.
Co-authors must also register themselves by paying the fee.
The author(s) shall register for the paper presentation through the registration form before the
registration deadline: https://forms.gle/esc87mHXQ8Shbk5P8.

REGISTRATION FEES

FEE PAYMENT DETAILS

Merchant Name: CHANAKYA NATIONAL LAW UNIVERSITY

UPI ID: CNLU40831092400@SBI
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SUBMISSION GUIDELINES

FORMATTING GUIDELINES

SUBMISSION PROCEDURE

COPYRIGHT

Abstracts should not exceed 350 words
and the author(s) are required to submit
the abstract within their manuscript at the
time of final submission. 
The length of the full manuscript shall be
3000-5000 words (excluding footnotes
and references).
The footnoting style shall be Bluebook: A
Uniform System of Citation (21st Edition). 
Co-authorship is limited to a maximum of
two authors. 
Manuscript must be original and not yet
published. 
The manuscript shall be in English
language only, and the similarity index
should not be above 10% after utilising
the necessary filters.

The author(s) bear sole responsibility for
the accuracy of facts, opinions and views
stated in the manuscript. 
The author(s) shall refrain from submitting
the manuscript elsewhere during the
pendency of the review process. 
The name(s) of the author(s) or institution
must not be mentioned anywhere in the
body of the submission. 
The payment of registration fees is
mandatory for all the author(s). 
The participants are required to fill out
the registration form and select their
choice of topic/ theme from the proposed
themes.

The content should be written in Times New Roman with a font size of 12. The font size of the
heading and any sub-headings should be 14. The line spacing should be maintained at 1.5. 
The content of the writing should be Justified. 
The main heading as well as the sub-heading should be center aligned.
The footnotes shall be in Times New Roman with a font size of 10. The line spacing for the same
should be maintained at 1 with Justified alignment.

The author(s) shall submit the manuscript via this form latest by August 25, 2024. For detailed
submission guidelines, please refer to the attached brochure. The submission form can be
accessed via the following link:  https://forms.gle/esc87mHXQ8Shbk5P8.

The copyright in the articles shall automatically transfer to CARCIL, CNLU-Patna once the
manuscript has been selected for presentation and publication. However, the author alone shall
have the liability for all the copyright claims and CARCIL will not in any manner be responsible for
any such infringement.
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Note: The citations will be awarded on the basis of the cumulative
scores of the research paper and the presentation.

Best Paper
Presenter 

2  Best Paper
Presenter 

nd

Rupees 15,000/- cash prize
Internship Opportunity 
Certificate of Merit

Rupees 10,000/- cash prize
Internship Opportunity 
Certificate of Merit

Rupees 5,000/- cash prize
Internship Opportunity 
Certificate of Merit

CATEGORY AWARD

AWARDS & CITATIONS

3  Best Paper
Presenter 

rd



MEET THE
ORGANISERS

Student Convenor, CARCIL

SHIVENDRA NATH MISHRA

PROF. (DR.) S.P. SINGH

Registrar, Chanakya National Law University- Patna

PROF. (DR.) FAIZAN MUSTAFA
Vice Chancellor, Chanakya National Law University-Patna

CHIEF PATRON

CHAIR PERSON

Director, CARCIL Conference Convenor 
DR. NANDITA S. JHAPROF. (DR.) AJAY KUMAR

MRS. PALLAVI SHANKAR
Faculty Member 

DR. POOJA SRIVASTAVA

STEERING COMMITTEE

DR. KUMAR GAURAV

MR. ASHOK KR. SHARMA

ORGANISING COMMITTEE

MR. ABHISHEK KUMAR
Faculty Member Faculty Member Faculty Member 

Faculty Member 

YASHILA BANSAL ARYA GUPTA SUHANI SUMANPREM RAJ
Student Co-Convenor, CARCIL 

UTKARSH PANDEY
Event Head, CARCIL
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Student Co-Convenor, CARCIL Event Co-Head, CARCIL Event Co-Head, CARCIL
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CONTACT DETAILS

+91 6394041896 (Shivendra Nath Mishra, Convenor)
+91 7328321587 (Utkarsh Pandey, Event Head)  

carcil@cnlu.ac.in

http://cnlu.ac.in/centre-for-advanced-research-
and-insolvency-law/

For any queries, reach out to us via

https://cnlu.ac.in/centre-for-advanced-research-and-insolvency-law/

